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.?Applicarlt (S} *-A . ‘j v gf(‘o’\@\ :
'.Rta,Spondertt‘(:S) W . o T Q0w
Advocate f!ﬁr the Applicant: M PB’\Q}G\”\) %\D\N‘W
|
" :@gﬁvgcaté- f‘!ﬁr the Respondants -0 . T_ Q\“@)\NV)
“ .
Notes of ﬁf@e Registry I Ugte Order of the Tribunal
_ , ¥ ¥
L as géplic,a(inn is io form } »
but ;‘913':0 time Caw'ﬁon 9.10.01§Present : Hon"ble Mr. Justice D:N. Chowdhury,
_ Petitionis filcd not filed vide § 1 Vice—Chairian. e
M PLNo. . K ....CFy fon'ble Mr. K.K.Sharma, benber (A).
fot 50! d“DOS“Cd vide 3 ' .
iPO/i?/ﬁo 94.281 “‘D i Issue notice as to why the application
Da .... B ey e R | Ishall not be admitted. Notice returnable by
. , i " RS 2 ) four weeks. List on 23.11.2001- for further
) .y Qorders.
. 3 i Heard Mr. M. Bimal Sharma, learned
A\g 6“%— counsel for the applicant on the interim
{ brayer. ‘
| : 1 d Issue notice as to why the interim
MJ}& /)\z&,c _/}\AL o/ auol g@'ﬂ I ] prayer shall not be granted suspending the
D) Y 2[0/"— M/ng; . oy order dated 6.9.2001 relating to the transfer
" /Jeﬁ?ﬁ,@ﬁe/ LD, !) df the applicant - A Jasobanta Singh from
")67?0797 Manipur SSA to Mizoram SSA. Returnable by four
} ) weeks. Mr. A.K.Choudhury, learned
.Y)/ No ‘2909 I’V/?ﬁ% i Addl.C.G.s.C. ac::epts notice on behalf of the
Dief /1"/f c/0) despondents. List o 23.11.2001 for further
l orders. Meanwhile the operation of the
] iﬁlpugned order dated 6.9.2001 shall remain
@) %&nm('@_ wopent WL gL ? -sispended' concerning  the  applicant -
*D : § AbJasobanta Singh.
! % I Member \47\,.\(, Vice-Chairman
i trd
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123.11.01 - Written statement has been filed.
. Application is admitted and posted for
hearingﬁon§14;12.01 as agreed by the
*ifpértiesa-Thé applicant may file rejoiﬁder
~ if any within 2 weeks.

- ‘_’ o - ‘A'
o Vice~Chairman
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e kept in separate sheets. The application
is dismissed. No order as to costs.
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CLENTRAL ADMINISTRATIVE TRIBUNAL
' GUWAHATI BENCH
Original Application No, 409 of 2001,
Date of Decision@ted.e
L
| _ . Shri A.Jasobanta Stmeh _Petitioner(S)
- Shri.fimgi igimi —— e e ;Advocaﬁe for the
TTTE e - - ' ) ‘Petitioner(s
-Versys-—-
Union of India s . ‘
e _:ah&m Sri e e = = . Resrondent’ -)
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To ke veferrec +y the Reporter or not »

Judgment delivered_by Hon'ble

SNV

Respondent ¢ g)

MR K.K. SHARMA, ADMINISTRATIVE -MEMBER.

: Administrative Member.

\U\X



AN

CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATTY BENCH.

Original Application No. 409 of 2001.

Date of Order : This the 21st Day of December,?2001.
THE HON'BLE MR K.X.SHARMA, ADMINISTRATIVE MEMBER

Shri A.Jasobanta Singh,
Junior_TeleCom Officer,

Iroisemba Mayai Leikai,
P.S. Lamphel, Imphal West District,
Manipur. . ' ...Applicant

By Advocate Sri Bimal Sarma.
-Versus -

1. Union of India,
represented by the Secretéry '
Ministry of Communications,
Govt -of India, New Delhi-1

2. Asstt. General Manager (Admn),
B.S.N.L.,0ffice of the General Manager,

N.E.Circle-I,
Shillong-1.

3. Divisional Engineer (Pg&A),
Office of the General Manager,

Telecom District Imphal,
Imphal-1. ‘ ..+ Respondents

By Shri A.K.Choudhury, Addl.C.G.S.C.

ORD.ER

K.K.SHARMA, ADMN.MEMBER,

In this application the applicant has challenged

the impugned orders dated 6.9.2001 (Annexure-10)

transerring the applicant from Manipur SSA to Mizoram SSA

and the order of posting dated 18.9.2001 (Annexure-11).

2. The applicant was recruited in the year 1992. He

joined as Junior Telecom Officer (JTO) on 20.9.96 in the

L C( '\/Qb\a\,\‘
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office of -the TDM, Dimapur, Nagaland. By order dated
1.9.98 (Annerure.A/G) the applicant was transferred freﬁ
Imphal to Senapati in pﬁrsuance to the order of CGMT, NE
Circle,ishillong. The applieant has referred twokletters>
dated 26.7.76 and 3.11.76 issued by TDM, Nagaland,
wherein it has been stated :that substitutes against.
transferred persons whould be those having thevlohgeEt
stay 1in the division.e The applicant claims' to be
appearing at:No.17 in the seniority list of JTO issued on
6.9.2001. 1t is.stated that Smt.Monitombi Devi who is at
serial No;6 has ﬁot »been transferred whereas - the
applicant has been transferred . by the impugned
orders. E&eh JTOs apgearing at serial No.10 and 11eof
the-senioriry list have ﬁot been transferred. It
is steted that in view of the fact the impugned order
of transfer is mala fide. The impugned orders have been
challenged on the ground that these_ are arbirrary and
have no% been applied equally to everbody. The applicant
made a representation dated 19.9.2001 to the respondent
No.1l which has not yet been disposed of. Mr. vBimal
Sarma, learned counsel appearing for the'applicant'has
been_heardr,His‘main contention was that’as per seniority
1iet dated 6.9.200]1 a person senior to applicant has noﬁ'
been transferred while the applicant has been transferred
and as such the transfer order is;mala fide. He relied en
the Gauhati High Court_judgment reported in 1982(1) GLR
211 and_sﬁbmitted that if an order is mala fide Tribunal

has thé_pOwervto quash it. Mr.Sarma argued that it was

not correct that ladies were not transferred.He submitted
-\Q_\\J\bwggxﬁc
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that on 8.10.2001 lirs.Momtombi Devi, senior to him had been

transferred.

3. The respondents have~ filed their written
statement. . Mr a.K,Cﬂéudhury, learned Addl.C.G.S.C argued
the case of the reséondenté. Mr Choudhury subitted that
N.E.Telecom Circle is havingvé number of tenure stations
and as per departmental rulesbofficial Working in tenure
station are liable to be transferred on completion"of
tenure period. While transferring the official from the
tenure station the depaftmeﬁt has to give reliever from
other station. It» is. sfated that as per terms 'and

conditions of service JTOs are bound to serve in any part

of N.E.Telecom Circle and in special circumstances in any

part of India. The tenure stations are selected by the
head of the‘ circle to ﬁaintain the telecom services in
difficult places. It has also been decided by the head of
the circle that.fhe relievér should be released in advance
so that there is no delay in relieving the tenure station
'staff. Tenure,stationsfaré difficult stations and transfer
to and from the tenure station are issuéd after due
consideration and according fo the norms and practice.
Seniority is maintained at the time of 4issuing the
transfer opder for tenure posting. As to the senior of the

applicant who have not been transferred it is stated that

JTOs mentioned at serial No.l0 and 11 are lady JTOs for

whom special provisions for consideration have been‘made
to ensure that husband and wife are posted at the same
station. or enguring that the women in service stay with
parents. No norms or directions of the Government have
been violated in the matter of transfer and posting. The

| C K.k£>L\aL,»7_ ‘
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applicant was released from fhe strength of Manipur'SSA on
20.9.2001; Officers from tenﬁre stations are to be
transfered immediately on cémpletion of their tenure. It
is stated.by the respondents”that the applicant has not
exhausted  the normal chapnéls of redressing 'his:‘
grievances. Mr Choudhury, learned Addl.C.G.S.C also relied
on the»éauhati High Court Judgment reported in 2001(3) GLT
150 in the case of Gurnam Singh vs. Union of India & Ors.
and submitted that'thefCourtishould not "intenfere’ In the
matter of transfer unless the tfansfer is mala fide.

4.‘ I have carefully considered - the submissions on
behalf of the applicant and have also perusedlthé record.
The applicant's case is that his transfer is mala fidé oq
" the ground fhat hisvseniors have nbt been trgnsfered.The
instances given are JTOs aépeariﬁg at serial No. 10, 11
and 16. All these cases are of lady JTOs. As stated by the
respondents the lady JTO <cases are considered as lpef
instfuqtions issued by the Ministry of Personnel and
Public Grievénces. Learned counsel for the applicant,aiso
referred to the éaSe of émﬁ. Monitombi Devi; JTO who hada
~ been tFansferred from Imphal to Delhi_ to support hié
arguments that lady JTOs are .also .transferred. The
respoﬁdents have stated that the transfer of Smt Monitombi -
De?i to Delhi was at her own request.

5. After hearing the parties I ém of the opinion that
the transfer of the aéplicant is not in any way mala_fide
or in violaktion of any rujes or regulation. This Tribunal

Contd..
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normally does not interferg with the transfer order unless
the transfer is shown to be mala fide. Np mala.fidé can be
inferred from the documents filed alongwith»the O.A. and
also from the submission made by the learned'counsel_for
the applicant.
*
The applidation is accordingly - dismisséd. There

shall, however, be no order as to costs.

Interim order dated 9.10.2001 is vacated.

\C Ul

( K.K.SHARMA }

)

ADMINISTRATIVE MEMBER

'pg
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with forwarding letter
dt. 26-09-2001)
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Guwahati Bench | 2
IN THE TITIESTRATIVE RIBINAL 5 .
GUJAHATI BENCH s GUWAHATI ; & 2
] GUHAHATI CASE O.A. N0.lf09 oF 2001
vShri A, Jasobanta Singh ‘eeee Applicant
VTS. ' /
The Union of India and OTS e dent
I ND E X
Sl.Mo, Description of documents Page No
relied upon
1. Application 1 - 13
2.  Affidavit 14 - -
3. Amexure A/1 (Appointment order 15 - 6
- dt, 4-4-96) ) . '
4, Annexure A/2 {Recommendation 17 =« -
5. Annexure A/3 (Representation 18 - 19
 dt, 23-3-98)
6. - Amexure A/4 (Medical atten- 20 = 30
dence registrar).
7. Amexure A/5 (Transfer order 31 -33 °
dt., 4=6-98)
- 8¢ | Annexure A/6 (Joining & posting % - -
order dt, 1-9-98)
9. Annexure A/7 (Ruling dt,26/7/76) 35" - 36
10,  Annexure A/8 (Ruling dt.3-11-76) 37 - 38
11, Amnexure A/9 (Seniority List =~ 3 - 41
dt. 6-9-2001) _
12, Annexure A/10 (Transfer order 42 - 43
- dt, 6-9-01) ,
- _ 13, Annexure A/11l (Follow of trans- 44 =
fer order dt, 13-U9-0L)
14, Amnegure A/12 (Transfer order 45 - =
dt. 25/8/95) |
15. Amexure A/13 (Tribunsl Order 46 - 48
! dt, 29~8-96)
16, Annexure A/14 (Representation 49 - 50
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IN THE CENTRAL ADMINISTRATIVE RIBWAL § %' -
GUJAIATL BENCH
‘GUWAHATI CASE O.A. NO, OF 2001
IN_THE MATTER OF =
' Application undér section 19 of the
H .
' Administrative Tribunal Act, 1985 read
N with Bule 4 of the Central Administra-

_tive (Procedure) Rule, 1987,
IN THE MATTER OF -

\ : | Shri Ayéﬁpmn Jasobanta Singh,

- Junior Telecom Officer (Senapati),
Office of the General Manager Telecom
District, Manipur, Imphal = 795 001,

- Bharat Sanchar Nigam Ltd,

< , =Versus~

~

- /

. 1. The Union of India, represented
by the Secretary, Ministry of

- o ; | Communicétiops, Govt, of India,
| New Delhi - 11 001,
é; Asstt, General Manager (Adun),

Bharat Sanchar Nigam Ltd., Office of

the Chier Genéral Manhager, N.Ee
. Telecom Circle - I, Shillong, 793 001,

’

;0 oo o 3. D.iVisiOI’lal
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;:(2):-

3, Divisional Engineer (P & A), °

Bharat Sanchar Nigam Lfd., Office
of the General Manager Telecom

| District, Imphal - 795 001,

\ «ove RESPONDENTS

. In the matter of an agpplicagtion on )
1behalf of the gpplicant for redressal
of his grievance or for quashiné Order
No. STB/ES-3/Tenure/XII, dated at Shillong,
the 6th Sept. 200L (Annexure A/10) and’
Order No, EST-2/JT0/TFR, Dtd. at Imphal,

\

19/09/01 (Amexure A/43 ),

Host respectfully Shewelh . 2
I  PARTICULARS QF THE APPLICANT :
(1) Name of the applicant s Shri A, Jasobanta Singh

-~

(ii) Name of Father

Shri A, Bgbu Singh |

(13

(iii) Designation and Junior Telecom Officer
_ particulars of office (Senapati) Imphal, Deptt.
fname and station) in of Telecommunication,
wnich employed before Bharat Sancar Ltd.y
ceasing to be in service ,

(iv) Office &ddress s Office of the General
Manager Telecom District,
‘Imphal - 795 001
Bharat Sanchar Nigsm Ltd,

(v) Address for service : The above address
o @escribed in item No., 1(iv)
¢ A OR gt A. Jasobanta Singh, .

Iroisemba Mayal Lelkai,P.3
Lamphel, Imphal West
Digtrict, Manipur.

oo 2o PARTIGULARS OF
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a

~3(3):- /S -

/
.

o P
2. RABIICULARG OF REQPOIDENIS &

(2)  The Uhion of India, represented by the
Secretary, Hinistry of Communications,
Govt, of/ihdia, New Delhi -~ 110 00L,

(b) Asstts General Manager (Admn), ‘
Bharat Sanchar Wigam Ltd., Office 'of the
Chief General “anager, NeE. Circle -I,

. Shillong -~ 793 001,

~ (e) Divisional Engineer (P & A)
""" Bharat Sanchar Migam Ltd,, Office of the
General Manager Telecom District, Imphal

3. PARTICILARS OF THE ORDER AGAINST WHICH ,
LPPLICATION L5 MADE 3. o -

The application is against the

e

following orders

%

1) Order Nos. él) NO. STB/ES-3/T8nure/XII, and

2) NO, EST=-2/JT0/TFR,

shillong, the 6th Sept. 2001 &
Imphal, the 18-09-0Ll respectively

-

L 23

ii) Dates
Y
iii) Passed

-

Asstt, General {anager (Admn)
(Respondent No, 2) and
Divisional Engineer (P&A)

N N (Respondent No, 3)respectively

*9

iv) Subjegt in Transfer the gpplicant holding
 brief, the post of Junior Telecom Officer,
(Senapati), Imphal Office of the
General Manager Telecom District
Imphal (Manipur) to Mizoram Division,

4, That the applicaﬁt detlares that the subject matter -
of the order against which he wants redressal is within

~ the jurigdiction of the Tribunal,

)

5 That the gpplicant further decla£§s7tnat,§he;@Qp;ica-

iy within the limitation prescribed in section 21 of the !
Administrative Tribunal Act, 1985,

v.s0. FACIS OF THE

\

R T I
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G, FACTS OF THE CASE 3 -

The facts of the case are given

below : o . o
(1) That the spplicant is g permanent resident of
Iroisemba Mayal Leikai, Imphal West District, Manipur and

he has passed Bachelor of Engineering (Elecﬁrdnics.and

e s
———

—

ment in the year 1992 and undergone training at Kalyani

T T——

(West Bengal) from 19-12-1994, The training of the
appliéant wﬁs disrupted or having gap because the applicént
made ah accldent while undergoing training resulting serlous
Head~Injury and as such his gppointment order was issued.
only on 4-4-1996 under Memo or Appointment Order No,
SB-I/APTT/JI0 of the Dy, Geheral Manager Telecom (A),
office of the Chief General/Manager N.E. Telecom-Ciréle,‘
shillong - 793 00L. He joined the service at JTO aiihe

| et

(Tynior Telecom Officer) on 20-9-1996 at -the Office of the

Pl

TDM/Dimapur (Nagaland State),

Annexure A/1 is the copy of the
* gppointment order dt, 4-4-96,

(2) That before joining as JTO at Dimapur, the applicant
. al
developed some gbnormal person/physical problem because of

the sald geeident, In this respect some reports were also

sent from the Trainiﬁé Centrel 1l.e, RTIC/Kalyanl and as 2
result, the applicant could not joined the duty after
completion of the training. The TDM/Nagaland wro#g a letter
to the Dy, General Manager (Admn), @/o CGMI, NE Telecom
circle, Shillong - 793 001 proposing to post the applicant

at his home town at Imphal on humanitarian ground on the
\

e es ground that

\ ’
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~3(5)sm -

|
ground that the gpplicant is suffering from some

personal/physical problems and to overcome such problems,
the applicant way be posted at his home town Triphal vide
his lette? No, E-13/RECTT-JT0/139, dated at Dﬁgapur 11-7-96(

Amnexure A/2 1is the copy of thé
proposal letter dt. 11-7-96,

\

-~

(3) That while the spplicant was at Kohima under
DM /Bimppur under Nagaland Division, the father of the
applicant made a representation to the Chief General
Manager Telecom, N,E. Circle, Shillong as a Reminder
Representation dated 23rd March,,1998 from Kohima stating
that because of the accudent which Tesulted head injury
the applicant developed some Psychiatric probleh and he
is facing strange problems like different people, different
language, different cirpumstanceS'etc. and as such it
created many unseen problens befpre he fully recovefed and .
requested to transfer at Imphal his hometown because he
was under treatment, I

Annexure A/3 is the copy of the’
raninder representgtion dt,23«3-98,

. (4) That in fact the gpplicant is still under freéﬁ@ent-A
attending every now and then at the Hospital and his last

| at tendence was'on &=-10-01 advisiﬁg to come or‘attend’again-
on 15-10-01, |

Annexure A/& is the copy of the-
attendance registrar.

. ‘ .
(5) _~That the Respondent No, 2 by his order No, STB-ES-
L“,/’fg;;;;;;e/XI/l, dated at Shillong the 4th June, 1998, the .

applicant has been transferred from Nagaland Divisigh to

Imphal Division and joined a$ JTO (Senapati) on 19-8-98‘wf//

In thls respect the Asst, Director Telecom, Imphal , Manlpur

igsued an order under No, EST/JT0-L/Rectt- Trg/113, dated

4

‘eses at Imphal,




4 -5(6)s=-

-

at Imphal, 1-9-98,

Amnexure A/5 is the copy of the
transfer order dt. 4-6-98; and

Annexure A/6 is the joining mwiwr - F
and posting order dt, 1-9.98, )

-

(6 That the Director Telecom (S), N.E. Circle, Shillong
vide his two onders/directives viz., (i) No.STBX-84/Rlgs,
dated Shillong, the 26/7-76 and (ii) NO, STBX-84/Rlgs,
dated Shillong, the 3-11-76 which known as 'R y
|'made the procedure in connection with the transfer of
officials within the division from tenure stations such
as 3 / v o
"The substitutes against such officisls
would be from the officisls having longest
stay in the division., While ealculating
the stay in the division, the period of
service in a tenure station in the division,
. should not be counted.”

- Amnexure 4/7 is the copy of the
Rylings dt, 26-7-76; and

~ " Annexure A/8 is the copy of the
Rulings dt, 3-11-76,

(7) That the Department proposed for transfer of JTOs.

under ﬁ.E. Circle who are working at different divisions

as tenure. For this proposal geniority list were c4lled

for from the DiWisions under the North East Gircle. Tﬁe_

SeD+Es (Admn), Officé of-the General “anager Telecom Digtrict,

Imphal vide his.letter‘Nd; EST/JT0-2/Transfer/72, Dtd,

6-9-2001 submitted the list of seniority, In the said 1ist
~the name of the applicant appears at Sl, No. 17. The JT0s,

éhould.be counted from 5L, No.' 6 and as such the applicant

is at 12th nwﬁber amongst the JT0s,

glven on 6-9-2001 showing the name of
the applicant at S, No, 17,

|
X 0(8) That under

-

\Annexure A/9 is the seniority list

4
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(7 s-

{8) That under the order of the Respondent No, 2 vide

No. STB/ES/Tenure/XII Dgted at ghillong, the 6th Septenber,
2001, 25(fwentyfive) JTO8. who have been serving in
different divisions under the N.E. Circle have been
transferred to different divisions, The name of the
applicant is shown as the reliever of one Skex Md.

M.A. Hokim sppearing at Sl. No. 11 who is working as JIO
: .

ab_Mizoram'Division and as a fesult the gpplicant has been

p——

transferred at Mizoram. As a follow of action, the
— \
Respondént No, 2 issUed another order Dtd. at Imphal,

18/09/01 under No, EST-2/JB0/TFR stating that as per the
order stated sbove the JTO0g working under Manipur SSA
(Secondary Switching Area) are hereby transferred amd
posted to the SSA's noted against them with immediate
effect. |
Annexure A/10 is the copy of the
order dﬂ 6-9~Cl; and

Annexure 4/11 is the copy of the
order dt, 18-9~0l.

(9) That the present ﬁrgnsfer order st Annexure A/IC

is violative the rulings or order at Annexure A/7 and A/8

to the extend that the reliever of the fenure transferubf ‘
JTO should be feliéVed by the lqngest stay JTO in the B
Division., For those' JT0s. at Sl. N, 3,-6 and 12, it

is clearly stated at Annexure A/10 that "l;j,_ang_ang_ggi
station senirmost JT0s of Tripurn SSA are transferred to
Mizoram against §1.Jo. 3, 8 and 12 as indicated above.t

However, in the case of the spplicant even though there

are three JT0s appearing at Sl. No. 10, 11 and 16 viz,,

Ireni Mungrei, A. Renubala Dgvi and M, Manitombl Devi
3 '

‘o's cI'eSpeCtiVely, ‘ )
-\/\‘
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-2(8)=;

regmectively, the impugned order at Amexure A/10 has

been issved by name in violation of the norms and direc-
' o

tives or bhherwise rulings and as such the transfer order

is purely a mala-fide one and as a Tesult it affects the

gpplicant's pos%tion of right to stay at Imphgl till his
turn éqmeé; Had the respondent follow the ;ﬁlings or
norms and directives at Annexuré A/7 andA/8, the applicant
would have not been effected by the impunged order at
. Annexuré A/10 on transfer as a reliever of the transferee.-
\ In tﬁe earlier cases, in the event of any transfer, the
longsﬁ and senionnost JT0g of the division were the
relievers. BUL in the present case it is directed to
“the agpplicant to éccomoéate some one and it gmounts a

punishment without feult and without any enquiry whatsoever.
v v_——'_’___—-v

It is submitted that the executive instructions/

rulings'like Arnexure A/7 and A/8 is a law vide Shanti N
Kimar Ganguli V. State of Tripura,‘Reported'in (1982) 1

f

Gauhati Law'Rgports at.page'le;

(}9. That it is submitted that the transfer and -
v réliever have been follodmpg as pep’the rulings at ’
Lo Annexure A/7 and A/8. The instances may be stated one
. 4p Annexure.A/5 and another may be mentioned that while
Assuing the transfer order' besring No, STB/ES-3/Tenure/XI,
Dated at Shillong, the 25-8-95.
' " Annexure A/12 is the copy of
brder dated 25-8-95.
(}9. That in the case of Annexure A{lz, the authérities'
a£ Manipur'?ivision.(TDM/Imphal) released on Shri M,
_ Samarendrs Singh who was not the longest stay JTI0 at

¢eeo Manipur Division



_ i
Mangpur Division wa's release‘and affected. Shrl Samarendra
B@ntested preferred a case before thisg Hon'b&e Tribunal
which reglgtered as Tribunal O,A..No. 18 of 1996 agnd this -
Hon'ble Tribunal passed an order dated 29-8-96 to the extend
that the reliever Shri M, Samarendra Singh of Manipur

Division of the transfeeee one Rashid Ahamed of Nagaland'

" Division is not the longest stay JTO of Imphal Division ard

.as such passed the interionrder that the ﬁmbUgned order
kept abeyance till the final disposal of the 0.A. The s3ig
O.A. also fimlly disposed off in favour of the applicant

1

of that case late on.

Annexure A/13 is the copy of the
sald interim order dt. 29-8-96,

(12) ' Thet the Apex Courtk held and observed which weported
in ATR 1986 SUpr@ae Court 1955 that 3 . '
ms5, It 1s doubt true tnat if the power of
‘ , transfer is abused, the' exercise of power is
\ | vitiated., Buf it is thing to say that an
: order of transfer which is not made in public
interest but for collateral purposes and an
altogether different thing to say that such
an order per so made in the exigencieg of -
service, express or implied to the dissvane
tage of the concerned Govermment Servant,"

The Government is tne best judge to de01de
how to digtribute and utilize the services
of 1ts employees. However, this power must
be exeércised honestly bon -fide and regson-
\ ably. It chould be exercised in public
7 interest. If the exercise of power is based
on extraneous considergtions or for achiving
an glien purpose or an- obllque motive it'

- would amcunt to0 mala~fide and coloursble
exercise of power. Frequent transfers,
without sufficient reasons to justify such
transfers cannot but, be held gs mala-flae.

‘seses A traﬁsfe‘r

/
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A transfer is mala-fide when it is madé

-~ not for professed purpose, such gs in
normagl course or in public or admingtrae
tive interest or in the exisgencies of

*  service but for other purpose than ik to
accomodate another person for undisclosed
Teasons, It ig the basic principle of rule
of law and good adninistration, that even
administrative action should be just and
fair,n / ‘

"6 One cannot but deprecaste that frequent,
Ynschedule and unressonable transfers can
uproot a family cause irreparsble harm to
a Governmment servant and drive him to
desperation. It disrupts the education of
his children and leads to numerous other
complications and problems and result in
hardship and demoralisation., If therefore
follows that the policy of transfer should
bg~x9aﬁ%2ahgadﬂxL;%fuagﬁstig&uguannlxuﬁg

(13)  That it is submitted that the order is arbitrary

~ and does not follow reasonable and fair and cannot apply

egually to everybody inaanUCh'the‘transfer do not ef fect
the three senior JI0s as stqted above, It is done onthe
arbitrary act of the Respondents and it is just a punishe

ment uithout any fault of the gpplicant,

\
(14)  That the applicant submitted a representation

‘to the Réspondent Mo, 1 through proper channel on 19-9-OL

and the safle was forwarded by the SDE (Admn), 0/0 GMT

- District Manipur, Imphal vide forwarding letter No. EST-2/

JTO/TFR/78, Dtd. at Imphak, 26-09 -2001,

‘ _

Annexure A/14 is the forwarding -
, ' letter 26809-200L along with the
. Tepresentation dt, 19-9~01s,

3

- (15) That Respondents has/have not yet disposed'off the

repfesentatidn of the gpplicant and so far the applicant i@s.
, : | \ -

‘sese NOT yet



s
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not yet handed over the éharges éssigned to him agnd as

sueh gtatus guo of the spplicant is necessaTy to maintain.

(16}, That being aggrieved by the order at Annexures A/10
and A/1L aforesaid, the applicant begs t6 file this '
application under section 19 of the Administragtive Tribunal

Act, 1985 for redressal of his grievance,

(17)  That the applicant declares that he has availed -
of all the remedies available to him under the relevant
service rules., ke
The applicant declares that he has no othef

renedy except the one applied for herein,
84 That the ?ppliCant further declares that he had

\ not preViously filed any application, wWrit Petition or.
sult regarding ‘the matter in respect of which this |
applicafion has been made, before any court of law Or any
other authority or gny other Bench of the Tribunal and
nor any such application, Writ Petition or suit is pending \
before any of then,xﬁmxﬁgfﬂxammnﬁiﬁnﬂﬁ except the present
one., : fo— :

9. That in view of the facts mentioned in para 6

abovVe the applicant prays for following relief(s) ;-

(a) to admit the application,

(b) to call for the records,

(c) to issué‘notice on the resppndents
why the transfer order at fnnexure
A/10 and A/11 should not be set aside
by this Hon'ble Tribunal,

oo (d) upon
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(d) upon ﬁearing the parﬁies to set
"agside ﬁhe impunged order (Annexuré
A/10 amd A/L11) on amongst other
grounds given below, and

(e) cost of the application or cases
. N ,J

G R O U N D 8

(I) FOR THAT transfer of the applicant

. to'a distance place who is low paid
employee the power seems to be meant’
to be sparingly exercised under some
compelling exigencies of particular .
situation and not as a matter of routine.
It if were literally exercisey it will

\ creabte tremendous problems and dif fi- -

’ cultires intk the way of the applicant
who 1s getting small pay 3 i‘

(II) FOR THAT the transfer affects to a

.. lowly paid employee and also without
his consent and malagfide intentions;

(III) FOR THAT the transfer order is '

. arbltrary, mala-fide and passed with
ulterior motive against the directives
or rulings Annexure A/7 and A/8 and
also without any TeasOnable execuUse
and 1% cannot be treated equally;

(IV) FUR THAT there are still' thr'ee longest
. stay and senior JI0s above the applicant;

(V) FOor THAT if the transfer is affected,
. . the pbysical health and mental problem
of the gpplicant shsll be deteriorated,
10, Phat pending final deéisiqn of the Iapplication, the
appliQant seeks lssue of the following inferi? ordef s
TO STAY the operation of, tie order at fmnexure A/10
and A/11 with.s direction to maintain STATUS QUO and
if the operation of the imppgned order is not stayed
as prayed for the applicant shall suffer an SN
irreiarable'loss WhiCh cannot be edequately
compensated in money,

'eoe 1L ‘That the

-

\-



\Fs

-3(13) 5=

~ ll.- That ‘the appllcant is enclosing an indiagn Postal
| Order of fs, 50/~ (ﬁupees fifty) only with this application
, under Rule No, 7 of the Central Administrative Tr:bunal
| (Procedure) Rules, 1987, issued by the Post O.Lflce in
favour of the Registrar/Deputy Reglstrar, Central -
| Admin;tstrative Tribunal, Guwahati Bench, Guwghati payable

y

. .7 at the Post Office at Guwahati., .

i —

Signature of the applicant

Db, fssbans Lot

'VERI:FICAT.IONV

I Shri Ayekpam Jasobanta S:Lngh scn of A, Babu
Singh aged about 35 years, working as JT0 in the Office
of the GMI/Manipur Divigion, do hereby verify that the
conten&§ of para No. 1 %o 8 and 11 are true to my
personal l»mowledge as well as from records and para No,
P

9 and 10 gre believe tobe true on legal adgice and that

I have no suppressed any material fact.

Dated, 5-10-2001
Place Imphal
Drafted and settled by \ Signature of the applicant

Advecatle '\’»'\« mW“LS

W
4
_ ANy 7
(\1 'Qé: S SQNI
To

P A s The Registrar

RO “ Central Administrative Tribunal,
Cenrr » Guwahatl Bench, Guwaghati. |

b 6? 91«6( 2 | “
b ol Mg |
(aga- 3 QL. -

% N
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C . &M%w“ o et i, -



. AR FIDAVICT
I, Shri Ayekpanm Jasebanta Singh, aged about 35
years, son of A, Babu Singh, occupation employee of Bharat
, Sanchar Nigam Ltd., Department of\Telecdnmuhicatien,'re"ident
, of Iroisemba Mayai Leikal, PeSe Lamphel Imphal West Dlstrlct
Manlpur, do hereby solemnly affirm and say as follows.. ’

L That I am the applicant in the accompanying .
petition and as such I am fully achalnted myself
with the facts of the case. This is true to my
knowledge. ' n

- That the -statements in paragraph Nos. 1 to

except the legal points of the accompanying
, petition are true to my knowledge and true to the !
reeords and the lega points are my humble submissions.,
$he Annexures 1/1 to A/ are from my personnel '
records and offieial r ecords received in my official
records received in my of ficisl capacity and also |
from officigl records. This is true to my knowledge.

Verified that the contends of pars Ne. 1l and 2 above

are true to my knowledge and believe and humble submlsslons.

A

'Imphal the Signgture of the deponent

-8th October 2001 \
_ 43764 yémnéde,egkge

Identified by

T | \%é&%

By s

Mvocate

lblemn y affirm befo-+ me nu...g.‘.myg'ﬂ’/ _ - -

at.. [ 7~..at the .+t cremises ' _ J
by the Deponent \ no g eatified 7‘/\

by o Bbw Ghowt, Al | cao??

The [ pouent scems to understand .

the contents fully well on the Oath Commissione

beuw read over and exolained to hlm )

Manipw -
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A | 7 ANNEXURE Bl
e R ‘ . ',_‘—-—/
INDIAN TELECONNUNICATIONB DEPARTMENT -
OFFICE OF THe TELECOM DISTRICT MANAGERI!NAQALANDIlDIMAPUR_

‘No. E-13/RECTT-JT0/139 Dated at Dimapur 11-7-96

. -";TO : ) .
The Dy. General Manager ¢(Admn)
0/0 CGMY, N.E.Telecom Circle:

- 8hillong~793001

“Gubt- Joining/Posting of Sri A.Jasobanta Singh, JTO Trainee.

" Refi— This office lettler of even No. dtd., 8-7=%6.
‘.. In continuation to this letter cited above, {t is intimated
. -‘that as per instruction from the Director RTTC/Kalyani and
. subsequant verbal instruction from you & AGM(Amn), we have tried
- to accommodate the above mentionad trainee {n thisg 8SA, but his
‘i, problem appears to be- quite peculiar which gould not be
';pnderstood. ‘ B
A From the reports received from the RTTC/Kalyani, which wés:
“-also signed by the trainee, it would be seen thal the trainee s
L osuffering from some personal/physical problems. To cvercome such
‘problems, 1l .is proposed for you{éer furiher considerstion that
»the trainee may kindly be pasted to his home town at Imphal under
“TDM/imphal on husanitarian ground. | '

S The reports receive@ from the Tréiniﬂg‘ Centre i.e.
" RTTC/Kalyani is enclosed herewith for favour of your further -
"disposal please. '

, - Encli- As above

Telecom District Manager

R | o A ‘3 Nagalamn‘iww‘Z“{q
S T \ IR . apales t RO
[EEREEI T e e L T geleeom DA Fict Dadiegie
| PV f o S fidleinel pule Nagslesd § Dimapus- WIS
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ANNEXURE A

i

The Chief General Manager Telecomy

N.E.-Circle, Shillong, Meghalaya,

. Department of Telecommunicat lof,
... Governmen?®;, of India¥

Ihrough
.DYES, E-10B,
-Kohlina, Nagalandys

L Kohima, the 23rd March, 1998

. +Reminder Representationist :-
’ " i Shri Ayempam Babu Singh, son

oflate Sanajace Singh, resident
éf Irolsemba Mayal Leikai,

R ~ Imphal, Manipur,

I, the father of Shri Ayelipam Jasobanta Singh

.. <.

.

' '{30_'. '“u:;der.wI,.D.M./Dixnapur who. is now posted as & J.T.04/
Fohima, have the honour to remind you and to state the
quléwihgs for your kind and_é&mpathetic consideration s0

‘ that my son may be transferred from Nagaland Division to

;;'Tﬁat I made a represen’c‘a’cion dated 2.11-1996 and the

wéfs réce’\"fxred'by‘your office on 19-11-1996 for transfer of my
'shri Jasobanta Singh,; JTO/Kohima, Nagaland State to . |
mphdl on the .grounds that because of his accident which

éfg’:lted head injury W ich is under treatment he has having

" 1

Rt _ I ) . S
'some Psychiatric or any other problem and as such ne ig facing
- i 3 '

strange nroblems like differnnt people, different language,

different circumstances obcsand as such it creates many unseen

problém before he fully recovered. For your kind perusal and

. ess reference

Y o



(2 -

. reference I enclOSed the sald representation dated 02-11-1Q96
~and it speaks the detalls‘ a o

.af.ch;;p .

fom hat - since my represen’cation ated 02-11-1996 has not
giso far been considered my son remain at his postlng place at
{Kotha only facing many ‘problems, As my son is not yet fully
'erecOVered, every now unc then has has to come Imphal for his

~ ‘tregtment, however, since his posting place at Kbhuna wich is
b'anOuher state, taking *eave for his proceeding Imphal for his
E'”eatment is alsovery aifficult as he has to obtair station
eave pennissxon as well as others and 80 his Lreatment could
:nct be proceeded and even he has treated and at’ the verso o
'lrecOVery he has to go at Kohim again and agaln he meet the
-same ovdblen and as such his digorder Temain as ig, . Ithe

s not transfer at Imphal as requested in Lhe eu-d representa-
'Wition dated 02- 11-1990 his conditlen uill be. dctc*ioratod and
;he will Ye forced to resigﬁ.the service»though he does not
like to do so' If S0 hi~ 1ife and other family nembers
,depending upon him shall be av period and ruinedv end as eucn
kindly to consider my request ﬁa@ourdbly and t transfer my

son from Lohlma INega_c Pigision) to Imphal (Manipur Divis*on)_
SO that proper Meuical_treatmenz can1>e i iven, For your hlnd
reference and werusal I enclosed Medical Ceruificate of his

1
“1atest conditlons

Under isuch circumghances. syaucu above you
would be pleaseu ‘to consider my eariler represen=- .
tation dated 02<11=1996 and this reminder favourably
and my son may be transferred @s nravcd fov in'thc
interest of all cOnce”ne&;

7ﬂ®a£§5c3@g@ﬁ?

— st \ o (Ayekpqm Babu olngh
- Iroivemba Maval Lellkal, Imphal,
: Imphab* :

; Yourb falu“Pully,
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:?\‘»,! DEPARTAMENT OF TELECONA TN ATTONS

.I'f»(-l‘ OB T CHTER GENERAL MANAGER N TELECON CIRCLE
| SIlllil()N(. 794 001

N\k |

. -ANNEXURE A/l
. : ‘ .
4 i il s g vy : R i
{, o Nod »H 1553 Tenurer XIAL Dated at Shillong, the th fune 1098
e~ D : )
'):4\"“;‘ ,'" ... / ’
' ~ The following orders of posting and transfer are iscned in the cadhe of TTO with immediate
o3 efTeet. ‘ '
R Sii 8. l’.m_m IO under THN, Hanagar is transterred and postedunider II)\I. shitlong,

vice Sn P.Dhekkial transferred.

£

2. Se Promod Dhekkial 110 umlu TN Slnllmw 18 anstened il |'Hh|| (| nider THONTL
Itanagar vice SriS. Patgiri transferred,
1 Sti l}ucfl cc Lyngkhot I'TO under TN, Aizawd is tiansferred ,m(l posted under 't l)\l.

Shillong vice Sri Daimari J1TO under THAL, Shillong transterred. This is in pantial
madification of this oflice memo of even No. Dated 29.10.07,

o S S um.m TEO under THAL Slnll()n;r is transferred and posted wnder THAL \u/ ml
| S , \m. Sri l\uc( [.ee Lyngkhot transferred under THNE .»Iul!nnn
. ‘ . . .
i

A

5. St Subash Paul ll() under TONL Aizawl is transtenred ol posted inder THNL Shillong
e __\ILL. SItULK. Endow 11O (mns!uml

6. S VLK. ) ndow IO under ll)!\l Slnllnnp ts fransfened-and pmlul un(!u TONL i n\l
- vice Sri ‘mh.\sh Paul Translerred.

TSt L. Sashikanta Suwh FTO under THAL, Dimapur s transfered and posted under ll)\l
Imphal vice the first Tongest stay JTO) umlcl TONT Tphal tiamsderred,

R The fistongest stay 11O under TN Taphat s |I.’l||'i|*.fl!\"| and posted ander THNT

T i am1ssean s

Diny ||un\m Sti 1 Sashikanta '\nwh fransteired.

f_D ¢ s Avekpam Jaso Banta Sineh O under THNE Dinaapur is tinedenied and posted
= under THNL, Imph:ll vice the second longest stav FTO undee THNE finphial tansfened.

0. The seeonid fongest stay JTO under 1 DAL lmphalis transteoed and posted undes THATL
l)uu.lpm wuc S Avekpam Jasobanta Singh trans(eried,

. s

N A N

1

Contd.., -
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Wi viceShit Abdyl \Imwun pummlul o TES Group “IV on loc

i ILIILVLd on 10}mng of lhss telmc

\_

Sri Rabindra l)lmﬂm.h.n'\.l FEO under TN, Hanagar is tr

ansterred and posted under
“THM. Slnll(mg 2 vice S Ratan Chandin Paul FT'O) ransterred under THNIL Tan: war,

St R.x(.m Chandra Paul FTO under THNM. Shillong

i ranslerred and posted as 11O
under ll)[\l llmmg.n vice Sri R.\lnmll.n Bhattacharva 110 transterred under THNI,
Shillong, :

i

Sl RUK. ]}muah..l FO under TDNI, Aizawl is ransferred and posted a<s JTTO under THAL
ltmmgll vice Ihe fiest longest stay JTO under TN Hanagar tranelerred under THNT,
Aizawl : - :

The st |nm,ul ﬂla\'l IO under THNLL 1i: amagar is tansterred and posted ander 1A
Aizawl vice Sii R.K. Baruah 10 lx'mslcnul

St A, Purkay s'lha FEO under THM, Aizawl is (v mslulul
vice Sri A. Bhiattacharjee J FO transferved.

and posted under THNLL Shillong

Sni /\ Bh.l(l.wh.n Jee JTO umlu TON, Shillong, is ll.lll\h rred

.nul posted umh I l)‘\l
<o Aizawl vice S 311 A Pmklmsllm JEO transferyed,

Sri R.K l)aq Jl() under lDM. i .ml 1s translerred and posted under DELCTSE Gowahali
al officiating :ur'mguncnl:

S .S, Blmllm.h.mn JTO under ll)(\l, Aizawl is lmn&luml under | I)\I Agartada vice Sri
Kishore Ran].m Dey I'T0) lmns[uml

4

Sti l\lsh(m Ranjan l)w FTO under H)x\l Agartala is translerred and posted mulu THNT.
/\l/nwl vice Sri P.S. Bhall‘lth arva JTO wranslerred.

«  Offici from non luum, s!.m(ms <I|(mld be refieved livst . Tenure station officials will be

Copy ol release ordcr may be sent 1o this ol fice for record,

| | /)
VR IR

G R CTIYNTE )
AssttCieneral Nanaper (Admn)
For Cliet General N anager
LA Lelecom Ciele. Shitlong- |

TRUE COPY
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\ Copy for m(mm.\lmn and nu,cqn.uv acticii lo -

1. TONI- .Slull(mg//\g:n'lul:\/lln'|)h:ll,-’l)?in::murfll:m

apa,

2. THOM-Aizawl, 1le i 1s requested (o relieve Svi R Das 1 O) [or C 15T Guwahati
umncdmtclv , :

L DE CTSh (Nl’.). Hcgh.'n‘l-l:lh.R_(j;ul‘; Ciuwvaliat,

A CAQ), oo THN- Shillong: Apartalazbmphal. | Nmapure lanagag

: « 5, Cirele Sceeretary, JTOA | N.E.Cirele, Shillong,
v 4

(% H ( ll\ '\'l
Al ieneral N lan: wer (/\(lmn)
‘ , ' o lml(un'nlf\lm ager
NI, lnlu om | IIL]L. Shillong-1
| i |
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e 2N ‘
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: "
: Department of Telecommunications - g
Qﬁfice of the Telecom District Manager, Imphal

Ho.EST/JTO-1/Bectt=Trg/113  Dated at Imphal, 1-9-98. "

Ih pursuance of the CGMT, NE Telecom Circle,
Shillong letter No.STB/ES=3/Tenure/IYI/L dt. 4-6-98
Shri 4 Jbsobanta Singh, JTO who Joined in the office
"of TDH, Inphal on the F/N of 19-8-98 on transfer from
| -_Kohina ts hereby posted as J.T.O.,Senapati under the
\*,ﬁ'szo.o. Telegraphs, Senapatt with immedlate effect.

. Necessary charge reports may be sent to all

concerned.

T
Adsstt. Dinecdor Telecom
Jor Telecom Disgtrict Manager
Imphal = 795001.
Copy to:

1) .The 4sstt. General Manager(4dm)
~0/o CGNT, NE Circle, Shillong.

2) The Teleconm Dtstrict Manager, Dimapur, Nagaland.
3-4) The DE, E-10B/SBP, Imphal.,

5) The SDO Telegraphs, Senapati— for tnformation
and necessary action.

6) The 4dccounts Qﬁftcer(aash). 0/o TDH, Imphal.
\#)" Shri 1. Jasobanta Singh, JTO.

8) P/File copy.

9) Pay Bill Section. -

10) 0/Copy. . V\‘/ : | .
Jor Telecom District Manager .

Imphal = 795001. o
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IN'DIAN DOS’I‘S AND TEIEGRAPHS D“PARTMENT .
OFFICE OF! THE GENERAL MANAGERSN.E T*‘LECOWUNICATIONS SCIRCLEo, '

Wl |  SHILLONG=793001..

; L rb.s'rsx;ei:/mggs' . - Dt. Shillong,theiﬁ( /76.

o Ih continuation of this office order No.STBX/84/R1gs| At
13.4.76, regard1ﬂ~ tenure |station in this circle, - the follow}ng g

A proceedure should »e fo}lowcd in connection with the transfer of

' officials!withird the division fvnntenure station. .

'd .
: !
=~ , Offlcnals desirous of transfer within the division em :
o completion of their prescribed stay at a tenure ‘station shouid indic
o/ the ‘names of nlaces of their choice in order of preference t?
A resocctive hcads of d1v151ons. :

: T The, substitutes agalnst such officials would be from the
L T officjalsihaving the longest stay in’the division.- 'While calculatin

§ ‘the stay in the division, the period of service in'a tenure station
; lin the division, should not be counted. S W

x Sd/-v : ' L

g (. A.N.Prasad ) L
L : . .. Director of Teclecom.(S)

| “ S ;‘ © . Neg.Circle,Shillonge.. | .7
{ \ . ' . " ! ) ) R RPN I
ks -'

¢ {

z !

: o
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All- D;E szn‘NZErcircle.

-
s .0.Shillong.
E . gggTé%ares, staff Sectiof C. O'Shill°99'!"

b (&5 ~gj‘O 45«a~L~L

o |
: - y N
' B.Bhatta e )
f Assét Director Te ecomm(S&E)
f ' For General Manager:NeE.Telecon
el | | ; " ; . . Circle.,Sh longe .. ' ‘i
™ * o g - : |
, E E . x w
Ao’ ¢ e ’ ,
: ) 5 : .
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! , ANNI"XURE B
_;_ |
| - I RC /"V} Py ;
\54 ’::€~T;‘\\ ; : : ‘ R B
40 INDLAM POSTS AND TII EGRAOHS DEPARTMENI‘ /> ’;
4%/ OFFICE OF 'I‘HF.(‘ENERAI 'MANAGFR :N.L.TE ECOMMUNICA'I‘IONS $CIRCLE. &7 O
ié "y spnxonc—?gaoci o
{ ! S0
m smx—e&/mgs g - . Dt.Shillong,the'b’ ‘—76. L
\ N\ It has beep 5ecided that offic1als seeking transfer. out of the 1 ;
) sépt aivision on completion of their prescribed stay at a tenure | o
statioﬂwabould 1ndicete names of 3(three) divisions in orderiof" i !
|

preferevce. ' ‘ . ' ! ' ‘ , ‘ ﬁ.nm'w,‘

2) wrile erery of s orts will'be made to post them in the places oi‘ S
their choice. thev w' Te ?iable‘to he Dosted elsewhere in the :

i

exigency of serw*\c. S : | | - :
? - 3) The SL‘“t tate against such transfers would be from the o {
.3f‘ic1als ha'r ng lengest stay in theé division where they are transferred
_,while calculating tbe stay in the division in. respect of the gubstitute
ithe neriod of service, if any, in a tenure station in his present ,
division should not be countcd. : .; P
b ) ; : : ' L e S P
! %1 | ' | - A'N-Prasad ) B TR
’r ; Director of Te]ecom.(s) o
(éJO& i ' I N.E telecom.circle,Shillong._.' b
SO o A
: . -: * . . o - . . .. |
) . . . . .. .. s . ) o {
: L
' i
g |
K . l b ' H
{ . ‘ ! :
H é § i 1,
L : ' : ;
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1. All D.Es M. E.Tclecom.
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,4. ADIT C.O«SHs

5. “CAO.Co 0.SHe
All shwres,
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STAFF Sec Shlllong.

sary/ action to s=
Cifc‘eﬁ They 'are requcat

b bring the conten
of this letter t
ponccrnec.

ed to kind]y

ts of para.-l: and 2

( B.Rhattac erjce)
D%rector Te‘ecom.(SfF)

Asstt.
m.Circle,Shillong.
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* iJ _‘ |
~ | Bhar‘at sarchar Nigam Ltd, C M
o~ orri.ce* of the ner‘al .mnar’er Telecom Dist, : '
No, EST/JTO-Q/Trans:‘::I‘,’:,f)/ Std. G. 9. 2000
: : : ’ ;
To .? : ;'
i'l'n 4a3lt, Goneral Manager (A) AN
\ 0/o0 Ghtef C:. aral Managar, NEmeE Aig
'ty . Telecon Circle,—)\ S —
' shillong=~ 79301 : o '
sub: ' Semtority 1is% of JI% in Hanipur S3A. o
% " oyaage find enclosed herswith the seniority |

1ist of JTOs in lfanipur b: 3A ;.or transzcr and posting

purpgwse:-.(:mw) fﬂ -h.{c,w_f: @ /e RV IO - ] »

sz ( |
0/o General Managar T'z21acoll
Distrricty TELpins. . o -

g
| -
o




N B | .
/;71'0 Present Stn, Date from wnhether WwWhether any  Name of the Whether eariier '-servéd
y where posted wnich wvkg - preser:t  deptl. Qtr. stn, from- - - in any tenure stetion
/1‘ . S i_rt\: giesent stn, .19 provided in  where postecd Name of S<n. Period with
/N station tepure  present stn. in present stu. - date
~ wiag . -
/ 4 2 3 L 5 -6 7
. P. Brajabidnu Sirgh ori, iiE 2.3.83 Yes No AE (Phones) AE (P) 31.8.82 to 1.3,83
/ Senapals _ SH SH
/2. M, Samarendra Singh Oftg. SDR._ . 28.10,65 _  Yes_ . _ .. o Yo No No
{ / Thoubal § T R
-3, M., Deba Singh ; 0Lt €O 29.1.92 Yes No No No No
4, M, Humashwvar ii;?ﬁ Ittg7“fDE 4,8,G0 | Yes I'o - ”No- Mo No
’ A Al . ' V
5. Kenneth Chingaxhaw Of g, SOE/H 6 15.12.92 Yes lin Kohime Kohima 25.7.91 to 4,12,92
ot : NLD SSA NLD SSA .
6. H. Dicoy nn;/g 1 | JI': )1 ( %,.’D) 10.2.93 Yes No Mo No No
: 130} B :
‘ 7. N. IJ?“:z;!(u::raz; Sinzh JTO LY 10.3.93 Yes I'o No No - No
: , 3 Xpararlaapal ' - : : :
8. Ph, Mocha Singa Ji0 s/west 2.9.9) Yes Mo NLD SSA MLD SSA 25.,7.91 to 2.9,93
9. Mani Kumar Khaidgﬁ JTo North 15.5.94 Yes No tLD SSA 'NLD SSA 25.7;91‘t0 14,5,94
10.Ireni Mungrei /  JTO Uknrul 2.9.95 Yes ~No No No ‘No
i 11.A. Renubala DQVi . JTC (Store) 2,5.95 Yes No No No No
\%3 42. N. Baleshwar Singh J70 Z=10b 2.9.95 Yes No No No | No
43. N. Nando Singh . JTO (P/P) 2.5.95 Yes . No No No No -
44, Md. Rashid Ahmed JTO E-10B 26.8.97 - Yes ~No NLD SsA NLD SSA '10.3.93 to 18.8.97
\ 45, T. K. Joy Kumar Singh JTO MARR  1.7.98 Yes No NLD SSA NLD SSA 1 25,7.91 to 30.6.98
N\ ' ' - - ~ '
M)/ IR TBUE" @ngg%"" “""'-' bt - - - _C,ontd&....,..,.P/.Z

)

'.»/)/ - - -

R G

-~

s LS5 /




L2354
Fh2hy
T25%0
26
27

. 28;
29.
30,

/ ~
dvocaté

m

FH

/ _ - N
) A T -
s — 5% % 7
“Manitombi Devi JTO (MiS)  9.7.98  Yes = T~ - “Na""""‘—*'-'*“m‘;, ——~ T Re T ~
_ Jasobanta Singh: JTO/IP 19.8,98  Yes Ne NLD SSA NLD SSA  20.9.96 to 18.8.98 %
L. Ranjit Singh JTO VIP 2.11.98 Yes No $1LD SSA NLD SSAg 7.5.93 to 21;12.9h" 3
o - o - - 31,12,93 to 30.10.98 ¢
M. Asha Devi JTO E-10B 7.12.93 Yes No No Ko No | 4
GY. Jéygcnandra'51ngh JTO CCP 7.42.98  Yes o NLD SSA NLD SSA  2.3.96 to 6,12.98
L. Sashli Kenta Sirngh JTO Instn, 1.1.99 Yes o ‘(NLD SSA NLD SSA 4.4.94 to 30,12,98
s, Kuamar Singh JTO TBL 19.6,9¢  Yes No T/F GH T/F GH - 12,2.97 to 18.6.99
géﬁﬁlingbcha singh . JTO/TiG 31,2006 Yes No NLD SSA NLD SSA 13.12.92 to 31.12.99
‘8¢ Surjit Singh JTO(S/Central) 22,6.2000 Yes 1o ‘Mizoram SSA “Mizoranm 18.12.98 to 16.6.00
L. “fbomcha Singh: -~ JTO SMP | 5.7.25C0 Yes He ." | n - 18.,12,98 to 30,6.00
L. Roben Singh JTo (iQ) 6,7.200C - Yes No MNLD SSA ﬂﬁD SSA  14.12.98 to 30.6.00
‘H. Khogen JTO {ILU) 6.7,2000 Yes No Mizoram USA Mizoram 414.12,58 to 29.6.00
N. Meghachandra Siﬁgth%O Moreh 17.7.2000 Yes No Mizoram SSA Mizoram 17.12.98 to 7.7.2000
Priyo xpmar Singh  JTO (Instl) 24,7.2000 Yes No NLD SSA KLD SSA 18,11.98 to 14.7.00
Ksh. Surjit Singn  JTO BIP 24,7,2000 Yes No e o 16.12.98 t0-14.,7.00
M. pirendra Singh  -JTO-KL-RLU -— 5.9,2000 -Yes — .. — No NID. SSA  NLD.SSA _14,12.98 to 31.8.00.
M., Rameshwar Singh JTO (S/E) 11.12,2000 Yes Mo No No No
Sanatomba Sharme  JTO/(RLU) LPL  11.12,2000 Yes No No




SHA'RATSA"NCHAR NIGAM LIMITED
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ANNESXURE AN

. (A Govt of India Enterprrse)

L OFFICE OF THE CHIEF GENERAL MANAGER

' NORTH.EAST—I CIRCLE,.SHILLONG 793001.

/

 NO STB/ES- 3/Tenure/XIl

»

agamst their names.

Dated at Shillog, the 6% Sept 2001

The followrng JTOs are hereby transferred to the SSAsIUmts as mentroned "

Cr

N\

SI._ No. Name of the JTO , Present.unit of posting | Posted on transfer
1. .| A. Kumar Singh Miz’orarrrSSA - | Manipur SSA vice Ph Mocha »
| : o Singh, JTO |
2. | N.Chakraboty Arunachal Pradesh SSA | Tripura SSA 7 7
3. | Prabir'Paul Mizoram SSA Tripura SSA vice 1 station
| : o , senion:tyl/
4. | KR.Singh™ .Nagaland SSA" - . WManipur SSA, vice H. Bijoy
- ) : 1Singh
5. Chandrakant | Nagaland SSA Manipur SSA, vice N.
o ‘L'amabam o o » Nabakumar Singh
6. B.R. Paul - Mizoram SSA Tripura SSA, vice 2™ station
o S L seniroty |
7 S.D. Singh Mizoram SSA. Manrpur SSA, vice Mani
g R T Kumar Khaidem |
8. | s.l.singh |, Mizoram SSA . Manipur SSA, vice Md. Rashig
L o | Ahmed
9. - | Cu.itin Singh . ~Nagaland SSA Tripura SSA, vice N. Baleshwar
W S |-singh
?0. 0.J: Singh Mizoram SSA Manipur SSA vice TK. Joy
L 17 . Kumar Singh
A1, | MA. Hakim * Mizoram SSA | Manipur SSA vice A. Jasobantd
. - Singh |
12. B.C Paul Mizoram SSA Tripura SSA vice 3" station
7 ‘ L L seniority '
13, Th. Sharatchand .| Nagaland’SSA Manipur SSA vice: N Nando
. Meetei | : - ' Singh’ :
14. | Ph. Moc'ha”Sir'rgh , Manipur SSA | Mizoram SSA'
. 15. | H.Bijoy Singh _ Manipur SSA Nagaland SSA
__16. | N.-Nabakumar Singh Manipur SSA *| Nagaland SSA
“17. | Mani kumar Khaidem .| Manipur SSA Mizoram SSA
18. Md. Rashid Ahmed Manipur SSA ‘Mizoram SSA
19. |. N. Baleshwar Singh Mariipur SSA Nagaland SSA
.20. | T.K. JoyKumar Singh | Manipur SSA Mizoram SSA
21, "A. Jasobanta Singh - Manipur SSA , Mizoram SSA
22: |. N. Nando §ingh - ‘Manipur SS/i. 7 Nagaland SSA

' TRUE CG&Y

% droca‘re
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~ 7| SI. No. | Name of the JT0 Pr_ese_nt unit-of posting . | Posted on transfer
23 | Shyamlal Dutta ° Tripura SSA | Mizoram ssA
24 |Utpallodh = | TrpuasgA® ' | Mizoram'SSA
25 | BikashSarkar . [ TipuraSSA | Mizoram SSA"

The 1st 2m 3 station semor most JTOs of Tn pura SSA are transferred to :

Mlzoram agalnst sl. No 3, 6 and 12 as lndrcated aibove

JTOs from Mampur and Tnpura SSA sareto be released first to relleve

JTOs in tenure statlons o ‘ i
N Copy to the rejease order. may be sent to this offoce for record.
. . | . - .‘ | ‘\ .' hY .
Lo | - . . (GNCHYNE) -
’ o ! . ’ . Asstt. General Manager ( Admn),

Olo the Chlef General Mamaz,en
N E Telecom Clrcle-I Shl]lon£,

1. ‘The CGMT. NE - II Telecome Circle, Drmapur for mformatron

* 2. . The GMTD Agartala/Alzawl/Imphal for informéation and necessary action.
L3 B "The CAO Olo GMTD Agarlala/Auzaw{/Imphal/ltanagar
T4 ﬂTheAO (A&P) Circle office, Shllong , S
5. The vorco shilong. - |
. 6. The President JTOA() E - 108 Shillong
* 7 The GMTD/Arunachal Pradesh = o
. " (GNCHYNE) .
Y Asstt. General Manager ( Admn), -
S, ' S _ o " Ofothe Chief General Manager, . "
N ooy ' L » N.E. Telecom Circle-1, Shillong.
A ’ ;

-
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2 : In. pursuapce of .CaMT,
' LJ-D/TCUUI”Q/&II dated 006,

J O's

Sri Pn.

Mand
- .8ri N,

Sri A.

X
Copy to:i-
/1

1d, Rashid Ahmed,
Bale

S JTO E-103
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shwar Singh
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J70 (P1g)

'1bh,

sri N."ando Sinzh, JTO'w
(Power “Lant) -
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09,2001 the,
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vice 0,J, Singh, JTO

su;orwm MuA
vice ¥d.
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TR e e ANNE.&URE AHi

P DEPARTMENT OF TELECOMMUNICATIONS
OFFICE OF THE CHIEF GENERAL MANAGER, TELECOM
N.E. ClRCLE SHlLONG-793001
No. STB/ES-3/Tenure/XI, ' ‘ Dated at Shillong the 25/8/95
Ly . . . ‘

The clnef General manager N. E' Telecom Circle Shrllong is pleased to issue the
following order otJ transfer and posting m the cadre of Jr. Telecom oﬂ'rcers to have immediate
effect : i
1. Shri B.C. Paul JTO/Kohima is no_'w transferred and posted under. TDM/Agartala Vice
first Longest stay at the st-at'ion who stands transferred and Posted to Kohima..

}

%

2. Shri M.R. Dutta JTO/Anzawl is now transferred and posted under TDM/Agartala Vice

Second Longest st’ay JTO at the station who stands transferred and posted to Aizawl.
s

3. Shri B.C. Das JTO/ Saiha is now transferred and posted under TDM/Agartala Vice thrrd

Longest stay JTO at the station who stands transferred and posted to Salha
I

4, Shri B.B. Malakar JTO/Zunheboto is now transferred and posted under TDM/Agartala

Vice fourth Longest stay JTO at the station who stands transferred and posted Zunheboto
1 |

5. Shri D.K. Deb JTO/Kohlma is now transferred and posted under TDM/Agartala Vice.

fifth Longest stay ! JTO at the station who stands transferred and posted to Kohima.

- (
6. Shri N.N. Mazundan JTO/Kohima is now transferred and posted under TDM/Agartala
Vice sixth Longest stay JTO at the statron who stands transferred and posted to Kohima,

7. Shri RashrdsAhmed Shah JTO/Wokha is now transferred and posted under TDM/ Imphal

Vice ﬁrst Longest JTO at the station whd stands transferred and posted to Wokha.
_j/'

- 8. Slm A K. Sen JTO/Arzawl is now transferred and posted under TDM/Itanagar \lrce. '

first Longest stay 3T0 at the station who standsttransferred and posted to Arzawl

|
9. Shri D. Laskar JTO/ana isnow transferred and posted under TDM/Agartala Substrtute'

to be posted by TDM/Shrllong

Official frorn non-tennure station should move first.
The above named officials will be|relieved on Joining
. of their relievers. i " ‘
Copy of rele[ase order may be send1 to this office
for records -
[ _ | . :

“auE COPY | . o Lsd

‘EB /R : . (8.H. Majaw) »
: ~“ " . | A.GM.T.(Adm.))
%70"4‘5 _ } _ for Chief General ManageTelecom.

‘ N.E. Clrcle Shillong,.
i ‘
Copy to - :
- 1-6 TDM/AGT/AZL/DMP/IP/ITN/SH
7.A.0.(T) C.0. Shillong '
8. Circle Seceretary JTOA(I) ‘ |
9. AE. E- 1}0B Shillong-793001. ‘ o ‘

L. o - sdl- !
? o A.D. Telecom (HRD) |
. Ofo, the CGMT, N.E Clrcle!
P | - Shillong-793001 |

3
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.. Shri M.S. Singh =< eeme o _AGplicamt(s)
: V5w

l
E
Unlon Of India and others —————— e — _Réspondent(s') H

LY

Mr M B. Sharma

; S o e oo o Advocates for the applicent(s) ;'\:
| . . . . . . .
1

1

Mr.G. Serma, Addlk C.GSC. . _ _wwocetes for the Respondent(s) <,

. - A D s s e s
e e, - S A
P P P ‘.
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—ficemotgs . -li_gag e e e CouRbs' frdacs

[}
n29.8.96c Learned counsel Mr M, Blmal
Sharma for the appllcant. Mr G. Sarme,
' Iearned Addl. C G.S.C. for the \'espondem%

LT 5

PPN

: Mr M.B. Sharme requests -'rthat
:thls application may be tsken up todey
v unlisted as he has come from Imphal
!and the motter 5 of urgent nature; |

» Considered his prayer and the  same ls'
allowed.

[

A}

1 I

. Mr MB. Sharma moves thls 1 e
+ 8pplication on behalf .of the appllcant' : {

]

! 'agalnst his order of transfer order | R "

] . .

' + No.EST/JTO/TFR/96-97/39 dated10.6.1996,

' ' Annexure-A/1S, I . 0.A.No.113/86 . the . )

' ] i ) s d

i \ Same  order was: impugned, but as the i L e

' | Tepresentation dated ' 14.6. 1996 of the fi

' .+ 8pplicant had riot. been dlsposed of by:-if + S
' ' the respondents that O.A. ‘was "disposed : -
‘ ,

' ,nr with @ dlrectlon to the reapondems
! ‘to dispose of the sald representetlon'
;! :wlthin one month from the date of receipt
.
(
1
]
1
]
t
]
]
]
1
]

b

@

'nf the order dated 2.7.1996 in that Q.A.
.by respondent No.l. The respondent No. 1
'has since dlsposed of the representatlon

dated 14.6.1996 vide his order No.STB/ES. ‘ x
' 3/TENURE/XI/265 dated 22,8.1996, Annexure-

! A/28. rejecting the prayer of the applicant
‘on the ground that his transfer is justified -
,ns he being the longest stay JTO under : '
TDM, Imphal in Manipur SSA. The_ applicant
therefore, hes submitted this instant

o

3
c

.
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By
H

-

4 Tribunals Act._ 1985, The contention of Mr M.

- 0.A.No.184/86 .

L eERT \::&r"’*w [T SRR SRR & Nei1

="

.

application” under . Section19 of * the Adm!rrlatrhrivie“- 3
Sherma ls that the transfer of the appllcant 1s

his neme was not fncluded and Shri Rashid' Abmed if'
Shah, JTO, Wakha was transferred and posted. under ‘
TDMIP vice first longest JTO at the Station who ‘
stands transferred end posted to ‘Wakha, The longest

JTO in the station Imphal at the" relevant time

was one Shri P.B. Singh, The order was, however,acC ‘

his promotion. and he was,promoted‘ on 22.3.1996.
Had this order been Implemented immediately Shri

 P.B. .Singh would have gone on transfer to Wakha.

in lmphal to longest smy JTO under TDM lmphal.

. . within six weeks.

" nrder .on 10.10.96.

~contents of the appllcatlon and 'the rellefs -'aought.

1
‘The clerification dated 3161996 stetes that |
Shri R.A. Shah wes to ‘be relelvéd by the longest . |
stay JTO iIn lmphal. But the appllcant was not In a
Imphal, but he was posted in Loktek at that time, -
Accordlng to him.- the _applicant is the seniormost
jTO in the Manipur Divlsion and the transfer order
dated 10.6,1996 ,was issued simply to deprive him |
nf his promotion to one of the vacant posts of
TES Cr.'B' in Manlpur Dlvlslon. Further, according - -!
to- him, the malafide lutentlon or thea teepondents. ; T
is clear from the order dated 2. 8.1996 ab‘ove which |}
had' changed the situatlon from longest stay’ JTO"

!
implemented because Shri P.B. Singh was’ due for ‘
|
¥
!
i
f
)

i
Aras . ey .
The other contention of . Mr M;B. ‘Sharma ! :

As that the transfer order dated 10.6. 1996 was made
in violation of Rule 37(A) of P&T Mangal. Yol lV i
.affectlng the educatton of his’ chlldren. Cr

"Heard Mr. MB. Sharma and” perused the -

The appncatmn ts admltted. mue notlce ‘oni: rhe'.; 1
respondents by reglstered post. errten etatement:_tlj- S

2 . R Torge R e BT
7" - List for written statement an.J, fursher ;1

"Shri M.B. Sharma submlts for - 'an"!merlm._.-‘ pa
order on the interim rellef prayer prayed for in l
he .appllcatlon. Learned Addl.. C.G.S.C., Mr G '
i

{

Sarme, opposes the submission of Mr M.B. Sharma. {
However, having heard the learned counsel for the

contd-/eceee
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-parties and considering the nature of the relief .

‘0:A.N0.184/96 -
3

sought in! this application I am of the view that |

an interim order is to be issued Accordingly it
is directed that the respondents shall

keep the
nperation of the impugned order dated 10.6.1996 -
in abeyance till disposal of this O.A. The respondents '

may, however, take steps for 'early disposal of the '

O.A. keeping in view that this is a matter of |

transfer.
- e
Copy of the order may be furmshed to /

! the counsel for the parties. '
i 54/~ MEMBER (ROMN)

, | | |
1 ‘
3 nkm ' i
|
d ' :
f . Certified 1o be true Copy '
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Bpharat Sanchar Nigam Ltd. | :
office of the General Manager, Telecol Dist, : ,
" Imphal= 795091 ‘ ot

No. Bs;‘m-z/J'ro/TF_R/7g7'

To

‘Dtd, at Imphal, 26,09,2001

”Qhe_Chief General.Manager'
#1,E. Telecom Ccircle-I

'iéﬁ,v" Subs ‘Forwarding~o£ representétiqn,

sed herewith @ representation

snri Ayekpam Jasobanta singh, JT0 requesting for
and pdsting‘order‘issued vide . !

1 dated 6.9.,2001 for favour.

Kindly find enclo
from '
reviewing the transfer
No. STB/ES-}/Tenure/XI
of information and necessary action.

Yed

.‘\{)
N\
3

7

o o o SDEA(Admrt,. ) -
| ' o/o General Mariagerl Telecom
- H T pistrict, Imphal.
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" Shri A.J.Singh

...................................................................

Union OL- India & Ors

| Written statement filed by the respondents No.1,2 and 3.

The writ tel" statement of the respondents No.1,2 and 3 are as follows:-

L. | That the copies of 0.A.N0.409 of 2001 herein after referred to
' L as application have been served on the respondents and the
respondents after going through the said application have
| understood the contents thereof.

2. | That the statement made in the application save and except |
! those are specifically admitted and denied by the
| respondents. ~ ‘
i X

3. 1 That it is submitted that the transfer and posting order for

| | tenure station is based on policy decision. Implementation of
¢ || the tenure transfer order is necessary for achieving various
targeted works as well as for relieving the official, who has
| completed the tenure service. If the transfer order is stayed
| or kept in .abeyance, the whole chain in the transfer order
-+ will be affected. As a result the official at tenure station will
| have to suffer even after completion of his tenure period and
as a consequence no official will be willing to serve the
tenure station and thereby the telephone service rendered to
the public by the Department will also suffer. The North
| Eastern Telecom Circle is having a good number of tenure
| stations. As per Departmental rules officials working in the
| tenure stations are liable to be transferred on completion of
rtenure period of service. While transferring the official from
| the tenure station, the Department has to give reliever from
| other station. But if the reliever like the applicant, comes to
this Hon'ble Tribunal and gets stay order, the result will be
reflected on the official serving in the tenure station which is -
-1 ‘‘harmful to the interest of the service. The stay granted by
| [|this Hon'ble Tribunal is putting this administration in great

L 9&/& ez A ‘L\»M/ i v 2§ ")_"fo)e)
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| ¢ 7 ARC) — : /'/ a4 }

(e N oSV T ?
L~ -




SL -

—

2.

deadQI‘OCk of day to day functioning as well as public will
suffer at large and for this count the stay order is liable to be
vacated.

That with regard to the statement made in paragraph 4 and
5 of the application the respondents have nothing to
comment.

That with regard to the statement made in paragraph 6(1) of
the application the respondents beg to state that the
declaration bond and condition of service in the appointment
letter, indicates that JTOs are bound to serve in any part of
N.E.Telecom Circle and in special circumstances in any-part
of India unless it is expressly ordered otherwise. The
applicant is well aware of the service condition.

- {Annexure : Order dt.4.4.1996. is annexed here as R1)

That with regard to the statement made in paragraph 6(2) of
the application the respondents beg to state that the
applicant, Shri A.Jasobanta Singh, initially joined the
induction course for JTO Training on 19.12.1994 at RTTC
Kalyani but has been struck off from the Training Centre
untrained, because he absent himself for a period more than

i the permissible limit. He later joined Training Centre after

getting fitness from the physician but on completion of the
course the result of the applicant was held up by Training
Centre due to disciplinary action taken against him for
misconduct at the Training Centre and for his failure to clear
the outstanding dues as reported by the RTTC, Kalyani. His
delay for joining to the duty is not as per projected by the
applicant in his application but as per stated above.

( Director, RTTC, Kalyani, letter dated 21.6.96 is annexed here
as Annexure 'R2')

That with regard to the statement made in paragraph 6(3) of
the application the respondents beg to state that doing

_service in any part of the N.E.Circle is a condition of ‘the

service but his application for request transfer to Imphal was
considered on compassionate ground on the reason
mentioned in the transfer application.

That with regard to the statement made in'paragraph 6(4) of
the application, the respondents beg to state that after
joining at Imphal, the Department is not aware of his illness.

——

That with regard to the statement made in paragraph 6(5) of
the application the respondents have nothing to comment.
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That with regard to the statement made in paragraph 6(6) of
the application the respondents beg to state that it does not
reflect ariything in favour of the applicant. The Head of the
Circle has selected some Tenure stations for various cadres
of Post & Telecom staff in difficult places to maintain the
Telecom Services. It has been decided by the Head/of the

Circle that the reliever to the tenure station.should-be
reteased-imadvance so that there'is no occasion for delay in
relieving_the Tenure Station staff. The Annexure A/4
mentioned in the application is related to the transfer within
the Division i.e. now SSA. The Annexure A/4(1) in the

application relates to the officials who has completed stay at

Tenure Station. (pnden dalkd 77:7-79 +4 ecnnexed here as R3)..

That with regard to the statement made in paragraph 6(7) of

the application the respondents beg to state that the list

‘indicate the particulars in respect of JTOs posted at Manipur

SSA.

That with regard to the statement made in paragraph 6(8) of
the application the respondents beg to state that the Tenure
Stations declared as per provisions in P & T letter No STB-X-
84 /Rlg dated the 4t Dec'1971 are difficult places and
transfer to and from the Tenure station are issued after due
consideration according to the norms, practices and

“maximum output expected to be achieved during the stay in

the difficult stations.

- That with regard to ther statement made in paragraph 6(9) of

the application the respondents beg to state that seniority
was maintained at _the time. of issuing of transfer order.
SI.No.T0 and 11 Viz Irene Mungrei and A.Remubala Devi are
two lady JTO's.For women JTOs it is to mention that the
Ministry of Personal Public Grievances and Pensions have a

12 points minimum Agenda for women in Civil services in

consultation with experts and cadre controlling authorities
where it has instructed to make special provisions for women

et e e i e

in se i areas conside ropriate by the controlling

authority. At the tinie of transfer to Tenure station the

co?ﬁolling authority has to see the impact of the transfer by
looking into the practice of ensuring posting of husband and
wife together or ensuring that the women in service stay with
parents. Hence the controlling office at the time of tenure
transfer order has not violated the norms and directives.

( Ministry of Personnel Public Grievances and Pensions letter .

No. 400-72/2001-Pers.1 dtd. Oct’2001 is annexed here as R‘}}

e
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That with regérd to the statement made in paragraph 6(10)
of the application the respondents beg to state that it does

not reflect anything in favour of the applicant. The Head of §

the Circle has selected some Tenure stations for various
cadres of Post & Telecom staff in difficult places to maintain

the Telecom Services. It has been decided by the Head of the .
Circle that the reliever to the tenure station should be

released in advance so that there is no occasion for delay in
relieving the Tenure Station staff. The Annexure A/4
mentioned in the application is related to the transfer within

the Division i.e. now SSA. The Annexure A/4(1) in the-

application relates to the officials who has completed stay at
Tenure Station. The Controlling Officer has not violated the
norms and directions of the Government. In the order shown
as annexure A/12 in the application, it is clearly indicated

the adherance to the norms.

That with regard to the statement made in paragraph 6(11) .

of the application the respondents beg to state that the
applicant was released from the strength of Manipur SSA on
21.09.2001 T\ﬂme nhng the OAin the Hon ble Tribunal,
Wﬁé'rgé—s Shri Samarendra Singh was not released from the
strength of Manipur SSA before filing the OA.No 184 and the

OA was withdrawn by himself. Hence it is not applicable to

- the applicant.

That with regard to the statement made in 'paragraph 6(12)

of the application the respondents: beg to state that the
officer from tenure station are to be transferred immediately

on completion of their tenure as per the policy laid down in

tenure transfer cases. In this respect it is to mention that the
Hon'ble Supreme Court Judgement and order dated 22nd

- Sept 1992 in the case of UOI Vs N.P.Thomas. It states that

‘In our opinion, the Court should not interfere with a
transfer order which is made in public interest and for
administration reasons unless the transfer orders are made

* in violation of any mandatory statutory rule or on the ground

malafide.

The transfer order issued by the Competent authority do not

- violate any of his legal rights. Even if a transfer order is

passed in violation of- execttive instruction or orders, the
courts ordinarily should not interfere with the order, instead
effected party should approach the higher authority in the
Department. If the courts continues to interfere with the day
to day transfer orders issued by the government and its
subordinate authority, there will be complete chaos in the



. Govt of India's decision

exhausting . the normal official channels of Tedressing his

_sS T
d. |

administration which would not be cond
~ interest,

( Hon'ble Supreme Court Judgement and Order dtd. 22.9.92
annexed here as R&j

ucive to public

That with regard to the statement made in paragraph 6(13)
of the application the respondents beg to state that the
transfer order is fair and as per norms and in the interest of

service. There is no question of giving any punishment to the
applicant. :

That with regard to the statement made in paragraph 6(14)
of the application the respondents beg to state that anne

xure
. A/14 in the application does not indicate that the letter has

been endorsed to Shri A.J.Singh. It may not be accepted as a
document concerning the case. Moreover the applicant was
released on 21.9.01. Hence the allegation is not correct.

That with regard to the statement made in paragraph
No.6(15) of the application the respondents beg to state that
the applicant was struck off from the strength of Sub-
Division on the A/N 21.09.2001 vide order dated
20.09.2001.in persuance of the order dated 6.9.2001. and -
order dated 18.9.2001.Hence by an order dated.8.10.2001
by the Tribunal giving direction to stay the operation of o
dated 6.9.2001 and order dated 18.09.2001. does not
and hence the application is liable to be dismissed. .
(Released order of Shri A.J. Singh is annexed here as Rg

rder
arise

. That with regard to the statement made in paragraph 6(16)

of the application the respondents beg to state that the
“applicant has not exhausted the normal official channels of
redressing his grievances and thus violate Conduct Rule 3-B,

para 11 for which the application is

liable to be dismissed.

That with regard to the statement made in paragraph 6(17)
of the application the respondents beg to state that the

applicant cannot approach the Hon'ble Tribunal without

grievances. ‘

That with regard to the statement made in paragraph 8 of
the application the respondents have nothing to comment.
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That with regard to the statement made in paragraph 9 (a) to
(d) of the application regarding the relief sought for the
respondents beg to state that the applicant is not entitled to

any of the relief sought for and as such the apphcatlon is
liable to be dismissed.

That with regard to the ground of relief sought for (I to VIII)
the respondents beg to state that applicant is not entitled to

any relief sought for and hence the apphcatmn is liable to be
dismissed.

That with regard to the statement made in paragraph 10 of
the application the respondents beg to state that the interim
order prayed for, the respondents beg to state the applicant
was struck off from the strength of Sub-Division w.e.f.
21/09.2001 hence' the stay the operation of order does not
arise and hence the application is liable to be dismissed.

That with regard to the statement made in paragraph 11 of
the application the respondents have nothing to comment.

That the respondents submit that the applicant was struck
off from the strength of the Sub-Division, Imphal w.e.f
21.9.2001 A/N but the applicant has suppressed the fact
and misled the Hon'ble Tribunal by giving false information
and an interim order was passed by the Hon'ble Tribunal
dated 9.10.2001 suspending the 1mpugned order

That the respondents Submits that under the above

mentioned circumstances the apphcatlon is liable to be

dismissed.

That the respondents submits that in fact there is no merit

_ in this case and as such the apphcatlon is liable to be -

dlsrmssed

That the respondents beg to state that the applicant has
suppressed the fact, mislead the Hon'ble Tribunal which has
lead to its passmg interim order dated 9.10.2001 has placed
the Deptt in awkward position and the interim order passed
in O.A.No.409/2001 on 9.10.2001 be vacated or to pass
other order/orders as your lordship deems fit and proper.

.(é‘,
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as authorized do hereby solemnly declare that the statements made above in the Petition

‘are true to my knowledge, belief and information and I sign the verification on this
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’4. ' Annexure A/16 (Release order 8 = = F
dated 3-7-96)

5. Annexures A/l? A/18 and A/19 9 - 11

(figlease oxders dt. 5-10-01,
1-10-01 and 12-11-01 respec-
tively).

Signature of the Applicant

g%geéaa%7é%zﬁén&fxﬁé7(.
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I THE CENTRAL ADJINISTRATIVE TRIB WNAL R £
GUWAHATI BENCH ¢ GUWAHATI
O.A, No. 409 of 2001
I _THE_MATTER OF -
shri Ayekpam Jasobanta Singh
ees Applicant .

~-Versusm-

The Union of India and
2 others

XX ;t.{.@m&iﬁ.@.ﬁ
In the matter of nejoinder on behglf of
the ipplicant against the Written Statenent
of the Hespondents No, 1L, 2 and 3 dated

23=11-200L =

Mogt respectfully Sheweth

1. That with reference to the Joint Written statement
of the Respondents, the Applicant denies all the allegations
and statenents made by the Respondents in their join Written

Statement except those the Applicant specifically admits s

2. That with reference to paragraph No, 13 of the
Written statenent in respecf of the lady officials regarding
transfer, the applicant humbly submits that there is no such
foll8w up rules in the Department as one Smt, Premita Devi
Yaikhom of Manipur DivisionfSSA Imphal was transferred from
Imphal to Bimapur vide order No, 1(80)990CE-NuZ/GH/2984 dated
: 16th May, 2000 of the Chief Engineer (C), Telecom Civil Guwa~-
. hati and as such the allegations and submissions made under

) eses paragraph No, 13



-3(2) s~

paragraph No, 13 is nothing but a plea for rejecting the
petition/application bf the applicant by amy means or for
defrauding the claim of the gpplicant., The regpondents failed
to explain the case of M, Manitombi Devi who appeared at Sl.
No, 16 at Annexure A/9 to the applicant who is still senior
to the Applicant,

Ammexure A/18 is the copy of the

order dated 16-5-2000 shwoing the

name at 3l. No, 19,
3. That with reference to paragraph No,. 15 of the
Aritten s tatenent of the respondents regérding one Shri
Samarendrs Singh stating thst Shri Samarendrs Singh who filed
Ouhs No, 184 was still in the strength of the SSA on the date
of filing of the OA, In this connectbon it is submitted that
as per Annexure A/13 to the applicant it clearly shows that
the OA filed on 29~8-96 and stay order passed on the same day
dated 29-8-96, But Shri Samamendra Singh was Te.ieved on
3rd July, 1996 which after staying/suspending the transfer

order. The Tespondents deserved tobe punished for their false

subnissions,
Annexure A/16 is the copy of
released order dated 3-7-2000,
4, That inregards to paragraph No, 15 of the Written

statenent that the applicant ha® been relessed on 21-09-2001
(Annexure R/6) vide order dt, 20-9-01 {Annexure R/6), it is
subnitted that the Annexure R/6 is 3 manufactured document.
‘he applicant attended his Office till 21-9-0Ll and from ﬁhat
date he took leave on Medical groiind., It never issued to tle
applicant wven at his residence. It is humbly submitted that

tae normal rule for a transfer is that; first the authority

XK fOI‘ hand ovelr

et flstonte L7

s bt ol —
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for hand over the charges than relesse order will be issued
and thereafter struck-off order follows. However, as per
Annesure R/6 the spplicant was struck off without release
order that too without handing over of the charges amd as such
it is purely a mala-fide act on the part of the respondents

in order to defrauding the claim of the gpplicant, This order

of struck~off is unknown to the service rules.

5, Mat it is humbly submitted tnat the relievers

(2) Shri Ph, Moch~ .ingh, (b) shri N, Nabakumar singh and

(c) shri N, Baleshwyar Singh gppearing at 81, los, 1, 5 and

9 respectively a2t &nnexure A/10 (impugned order) relessed only

on 5-10-2001 (w.,e.f, 08-10-2001), 01-10-2001 and 1Z-11-200L

\ after completing formslities. HoweVer, in the c~se¢ of the

applicant, Annexure R/6 never mentioned about release order
and as such it is'rznade with malg~Tide intenﬁio:ﬁ. One Shri
Manikumar £haldem, the reliever appesring at Sl.lNo, 7 of the
Annexure A/10 has not yet been released till date, hence, the
Respondents' act are purely a mala-fide ones.

Annexures A/17, A/88 and A/19

ore the released order copieg

dt. 5-10~01, 1-10-01 and
12-11-01 respectively,

Signature of the Applicant

o flusebent: LpC

eese AFFDDAVIT




. Selermly affirmed hefore me }P/"
N el oat et ot

§n the covrt premicec t Vo deglerant vwhre \

I g it i hvvu'iéﬂu/ﬂ Pogusbnd— | Oatk Commissioner,
: can.

I, shri Ayekpém Jasobanta Singh, aged about 35 years,

son of A, Babu Singh, occupation employee of Bharat Sanchar

Nigam Ltd., Department of Telecommunication, resident of

Iroisenbg Mayai Leilkai, P,3, Lampnel, Imphsal West District,

Mgnipur do hereby solemnly affirm and say as follows &

1,

2

.

That I s the petitioner in the accompanying petition
and as such I an fully acquainted myself with the

facts of the case., This is true to my knowledge.

That the statements in paragrasph No., 1 to 5 except
the legal points of the accompanying petition are
true to my knowledge and true to the records and the
legal points are my humble submissicns. The Annexure
A/L5t0l9 s from my personal record recieved in my
official capacity and from official records. This is

true to my knowledge.

Verificd that the contents of para No, 1 and 2 above

are true to my knowledge amd belief and humble submissions.

Imphal, the
12th December,2001,

Signature of the deponent

By s
Ce

T
te

e \ Manipur
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ANNEXURE A//5 ¢7

GOVT OF INDIA

' DEPARTMENT OF TELECOM SERVICES

{ (CIVIL WING) _

j  Of0 THE CHIEF ENGINEER(CIVIL), TELECOM CIVIL ASSAM ZON',
"ULUBARI, GUWAHATI

' K
. i No.1(80)99/CE-NEZ/GH/ 2984 . Dated 16th May,2000
' ORDER
. Following transfer orders in the grade of Junior Engineer(Civil) working under Telecom Civil
Assam and NE Zones are hereby ordered in public interest with immediate effect :

rgit SN OFFICER Present Posting  Transferred to . Remarks
! at/ under under / at

+

| 5. PKGoswami  AE(C), TCSD1 AE(C), TCSD  Vice ShriS K

- Itanagar Dharamnagar Chakraborty Transferred
2 Shri Krishendu AE(C), TCSD  AE(C), TCSD 5 Against Existing vacancy
Sarkar Bongsigson ~ Guwahati  ~
0y 3 AmndaRamBoro AE(C), TCSD2 AE(C), TCSD  Vice Shri Krishendu
NS ) " Quwahati' °  Bongaigaon Sarkar Transferred
b 4  ShiNL Shil AE(C), TCSD  AB(C), TCSD2  Againat Existing vacancy
Dibrugarh - " Nagaon This is in partial
modification of Transfer
order No, 1(80)94/CE-
LI NEZ/GH/4S did 19-3-99
$  ShriSwapan K AE(C), TCSD  AE(C), Against Existing vacancy
Baruth North TCSD(Assam)
Lo Lakhimpur~ *  Tinsukia
"o 6 ShiBishnuPads EE(C), TCD2 AE(C),TCSD ! In Telecom Civil Store
. Adtikari (NER) Silchar ~ (Store) Vice Stri A S Purkayastha
. Guwahati Transferred
7 ShiSK AE(C), TCSD  AE(C), TCSD Vice Slri Swapan K
i Chakiaborty Dharamnagar North Boruah Trauslered
, Lakhimpur

8 ShriNikhil Ch EE(C), TCD 1 " AE(C), TCSD 2  Vice Shri Samir Das
Deb (NER) Silchar  ltanagar Teansforrod

9 ShiTumeshRn  AE(C), TCSD ~ AE(C), TCSD  Against Existing vacarcy

. .'.__ W}% NER Tejpur Assam Tejpur
.'.. . - :

oo - v

v

112




W Smt S Parveen

¥ Laskar
Che:

¢ :Shii Ranadhir Dey

% Shri Shyamal
Bhowmiich
' Stiri Bhaskar
- " DPurkayastha
"3, SWiNL
“. i, - Choudhary

18 * Shri Debashish
o _:t‘;{‘)uua. )

“Shri Bijoy Dey
A2 Shii Rajeshwar
FUAH ihiswas

Suit K Senatomba

RO O

/"

Son Premits Devi
“Yaikhom
ShriAS

: ;,‘»vl’qtkayulha

> $hri Tapash

~ . Shankar Dey

" Shri Md. Babul
Husssin .

23 Slui S Das
Purkayastha

EE(C), TCD AE(C), TCSD 2
Shitlong Shillong ‘
ALC). FCSD 1 AB(Q), TCSD
Agartala , NER Tejpur .-
AE(C), TCSD  AE(C), TCSD
Dharamnagar NER Silchar
AE(C), TCSD  AE(C), TCSD
Aizwal (NER) Silchar
AE(C), TCSD  AL(C), TCSD
(NER) Silchar  Lunglei

EE(C), TCD  AE(C), TCSD 2
Dimapur Dimapur

AE(C), TCSD2 AE(C), TCSD |
Dimapur : Shillong

AE(C), TCSD'I AE(C), TCSD

Shillong Karimganj

AE(C), TCSD  AE(C),-1CSD |
Lunglei- lmphal

AL(C), TCSD 1
Dimapur

AL(C), TCSD |
Limphal

AE(C), TCSD'1 _ EE(C), TCD
Guwahati, Tejpur

AE(C), TCSD'2 AE(C), TCSD 4

Shillong - Guwahati
AE(C), TCSD i AE(C), TCSD 1
Jorhat ( Store ) Jorhat
SE(C), TCC AD(BIdg), 0/0
Guwahati CGMT Assam

' Guwahati

+ Dey Transferred

Vice Shri Tapash Shankar’

Vice Shri Tamesh Rn \
Choudhary ‘I"ransferred N

Vice Shri Mihir
Bhattacharjee

" Vice Shri N L Choudhary

transferred

Vice Shri K Senatoimba
Singh transferred

Vice Shri Bijoy Dey
translerred

Vice Shri Rajéshwu
Biswas transferred

Against Existing vacancy
Vice Smt Premita Devi
Yaikhom transferred This
is in pactisl modification
of Transfer order.No,
1(80)94/CE-NEZ/GH/345
dtd 19-3-99

Against Lxisting vacancy
Against Existing vacancy
Against Existing vacancy

1n Telecom Civil Store

Against Existing vacancy



_,?,

siui Gitish Ch Das AL(C), TCSD AL(C), TCSD Apainst Existing vacancy

Guwahati Nagaon in pattinl modilication vl
Transfer otder No, 1{80)
94 { CE-NEZ/GI 11345 dud

.

19-3-99
25 Shri Ritwik EE(C), TCD AL(C), TCSD | Against Exisling vacancy
Bhattacharjee ltanagar Itanagar
20 Shr Mihu AL(C), TCSD AL(C), TCSD In Tetecom Civil Store
Bhattachatjee (NER) Silchar (NER Store )
Silchar

27  Shn Samir Das T AE(C), TCSL 2 AE(C), 1CSD 2 Vice Shri Anand Rum
. ' Ltanagar. Guwahati Boru ‘Transflerred

Sh. Lradip Kumar  AE(C), TCSD 1 AE(C), TCSD 2 Against Exisling vacancy
Das (Assan}),Silchar Assam Silchar .

*J
w

20 Smt PurnimavNalh SE(C), TCC "AE(C), TCSD 2 Against Existing vacancy
Das . Shillong Store Shillong  in Telecom Civil Store

The Eaveutive Engineers £ Assistant Lnginears shall velieve the teansferied officials within 1
. motith without waiting for arrival of the substitute and repont compliance of these transfes
widers Na transfered official should be granted any “kind of leave before their release and
Joriing at new plove of pusing The handing/taking over of charge, 1egisters and other records
should be carried out pioperly and necessary charge reports should be. furnished to all

. < concerned -~
A /£ 5"‘4 .

: N
! H.R.DAS
; Chief Engineci(C)
f Felecom CUivil Guwahati
} Copy i© )
oA : i The Oficials conceincd. i
{ A CGMIs Telecom Chiele Guwahati / Shitlong
j -3 CE(C), Telecom Civil Shillony.
E 4. Superintending Lugineer TCC Guwahati / Jorhat / Shillong / Sitchar
N S $.S.W. (C) Shillong/ Guwahati
- w6 - Concerned Executive Engineers(C) under Assam and NE Zone M&L
; 7 CAQ O/ CEW) Guwahati
t 8. AO(TA), 0/0 CGMT Guwahati / Shillong
’ ' Guaid File

(s
(il
Sk, oo
ASW (Adu(x(’/’b/' wee

0/ CE(C).. Telecom Civil Guwahati
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| ANNEXURE A//gq;\

GOVERNNINT OF IXNDIA
DRPARTNNT OF TE18 CONXUNIXCATICNS
OFFICH O 715 GReTeDele TSLEGRAPRS IK){IML!?SWOOL

R Ty

o oB=13/TPT/96=97/L . Didy the &8 July’ B IE.
Mubi= Releage Ordere

S 'In pursuance of TDN,Iurhal letter Mo
. EST/JTO/TFR/96~97/3 d¢ 10/6/96,5hrs HeSamarendro
S8ngh, JIO {s Reredy released from the atrength of
. $Afg Sub=niviston vith {mmediate effect wbeA .
order fo remmrt for g%y under TDN,Dimapure \

N
\
m

R LN
Necessary T4/Dt nay de applied 8 raquxred?

’
.o ’

| N — L/ ," \::?"‘.:‘,;b
. (K. 3thgh ) LR
e SreSDK Tclegrephs, Imphel o ' ‘\'«\: .
“ copy toe= ‘ S
7e  The TOM, TmpAnls 0 for kind R
2e T’fia T0Y, Dinapure g;&gm’:;c’lz

3. The A.0.(Cash) o/o TDN,Imphale () action

\3/. The offtotal oconcernedefe $8 roquested tr 2und
over tha necessary doouments §f thore By 0
‘the JTO/Churachandpure

5s°  The JT0, Churagherdur to take over the
, charge of J10/Loktak tn adldition ‘o Misg

nornal charge temporartlye ,ithout any
’ gxtrd remhara'tton'."

IS

e ( XL o cirgh) ,
Y SreSDK, Telegraphs, Iaphale
f;":;é“ se [ X J

et st <
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o 9°  ANNEXURE B/7) / qni A
R ~ _ 2H S s\ R 0
oy BHARAT SANCHAR NIGAM LTD K A- ugrth")} |
. ' (A Gowt.of India Enterprises) AT '
" Olo The D. E. External, Imphal . \Q\\ Ve
4 : (P
%. L . . ) \.:::“:'Ei";;m_-; ;’;:‘«j’l':"-r‘;".; .
{ © No. E-29 (A)Y01-02/5 Dated at Imphal §5.10.2601

. In pursuance of The General Manager Telecom District, Imphal letter no. EST-
2JTO/TFR Dud. 18.09.01 vide CGMT, Shillong order No. STB/ES-3/Tenure/XU D1.06-09-G1
'the following JTO.. working under DE (External) is hereby released and struck off on the F/N of

08-10-2001 with instruction to rcport for duty to the SSA noted against his name with immediate

;o effect.

SR L b T

v .‘ﬂ._ND_L Name_of JIO ) Posted & 1[@;15&11" ed 1o

' | 1. Shi Ph. Mocha Singh J10 Mizoram SSA °

|2 The official may apply TA/DA if required. | (o ;
2 A. ‘ , ‘ : \

=

DE.
, Olo General Mana '.I‘c,lccgm.;lz)liétﬁct
’ C Imphal, Manipur
Copy to:- , '

1. The Chief General Manager Telecom

N.E.Circle “io.1,Shillong
* 2. The General Manager Telecom District Aiz4l,

Mizo Ram.

3. The General Manager Telecom District,Imphal

4. The DGMT, Imphal

5,8l S.Guha SDOP(South),Imphal for info. and n/a.

6. The A.O.(cash),Imphal O/o the GMTD,Imphal

7.. Shri S.Sugjit Singh JTO(S/C). He is to take over the charge of JT O(S/W) in
- addition to his normal charge without any exira remuneration temporarily.

8. The Official concerned. . /@
‘ /‘ %g < : M
[ -3 .
ol DoEo(Exu) t .f.
--*.'3‘“7.{{; AL r\ﬁ‘v‘“ O/o the General Manager Telecom
74 (tf‘ﬁ PRI EoINH District,Imphal.
’ R .f- N f’

R 3 o I
I N\ JN
1 N ’ rd

NS .
. - .
- (\\.“\—4/
S . )

oyt A "‘ I
DA .’}.::; /
Ny O g, W70

R ST U
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BHARAT SANCHAR NIGAMLTD B m

(A Gowt.of India Enterprises)

Olo The D. E_Extemal, ImPhal ANNEXURE Al/g |

No. E-29 (ayol-0vs o Datedeat‘nnpml, .01.10.2001'_,

In pursuance of DE (P&A) Olo the General Marmger Telecom District, Imphal

~ letter no. EST-2JTO/TFR Dtd. 18.09.01 vide CGMT, Shillorig order No. STB/ES- -

3/1" enure/X1I dtd. 06.09 01, the following JTO working tnder DE (External) is hereby
‘ﬁ’ﬁ today i.c. A/N of 01.10.01 with instruction to rcport to the SSA noted agamst
hxs name thh unmcd:atc effect. .

Sl. No. "Name of JTO B Po_sted &tr_zmsferred to.

1. N. Nabakumar Singh, JTO (RLU) - Nagaland SSA -

The official may apply TA/DA if required.

D.E. (Exll)
O/o General Manager Telecom
~ District, Imphal '

1 The Chief General Manager Telecom, Shﬂlong,
N.E. Circle (D for kind information.

2 The General Manager Telecom, Imphal.

3. The General Manager Telecom, Dimapur, Nagaland.
347" The DGM, Ofo GMT/ Imphal. |

5./' - The SDE (KH-LPK), for information and necessaxy action.
-6 The Accounts Officer (Cash), O/o GMT/ Imphal. - o

7 Official concerned. . '

W’/"V o7 |

O/o General Manager Telecom
District, Imphal :




! . - =
S | | ANNEXURE &9
BHARAT SANCHAR NiGAM LIMITED ~ |
, (A -Govt. of India Enterprise) T
i OFFICE OF THE GENERAL MANAGER TELECOM ‘ :
- | \ DISTRICT, MANIPUR SSA' B %
O BSNL |  IMPHAL-795001 | \ ‘
P
1 s NoJE-13/AEPAP/2001-02 v Pated at tmphal L
X ' 12" Nov,2001 R

- RELEASE ORDER

,_’ In pursuance of the GMTD/IP order No. EST-2/STO/RE dt. 18/09/0 and !
b vidle CGMT, Shillong order No. STB/ES-3/Tenure/XIl dated 06/09/2001 the
i following J.T.O. working under Manipur SSA is hereby released and struck oft

on the A/N of 12 Nov,2001 with instruction to report to the SSA noted agains
him with immediate effect. He may hand over necessary .charge report to
Th.Sharatchand Meetei. ‘
i sl | Name Of LT.O | Name of SSA
: 1. N. Baleshwor Singh Nagaland SSA
- J.T.0(LE-10B),Imphal
f - Necessary TA/DA may be applied if required . . '
: : , ey ;//O
‘ l).limnlcrnal) / / /
- Olo” GMTDAP
Copy to:-
o The CGMT, NE Circle-I, Shillong |
' 2 The CGMT, NE Circle-11, Telecom Circle Dimapur
' 3 The GMT, Mizoram/Nagaland _
g 4 CAO O/o the GMT ,Shillong/Mizoram/Nagaland
5/ . The AO(P&A).0/o CGMT ,Shillong
L “The AO(cash), Olo GMT,IP
7. - DE(Extt)/Rural/ P&A, 1P
8. SDE(Int-1), for n/a please
‘_aﬂ/ Persoral copy :
T R VIR , s
. o/C '
' | , | D.L(Ipserinal)
I ' ' , - Olo (‘iE\'/I'I'D/l;P
P P
-

v

i
S



